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Mr. Speaker: The result of the
division is: ’
Ayes: 318; Noes: 31

The meotion was adopted.

Shri Ranga: We walk out as a pro-
test the failure of the Chief Whip to
give the assurance not to issue a whip
and the challenge hurled at the pea-
sant masses by the Law Minister.

Bhrl Ranga and some other thon.
Members then left the House.

Shri A. K, Sea: Sir, I introduce the
Bill.

12.56 hre.

SLUM AREAS (IMPROVEMENT
AND CLEARANCE) AMENDMENT
BILL—contd.

Mr. Speaker: The House will take
up further copsideration of the fol-
lowing motion moved by Shri Mehr

Yashpal Singh, Shri

Chand Khanna on the 6th May, 1084,
namely:—

‘“That the Bill to amend the
Slum Areas (Improvement and
Clearance) Act, 1956, as reported
by the Joint Committee, be taken
into consideration.”

Shri Balmiki was on his legs. He
may continue his speech
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Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir, I welcome this Bill
It is a Bill with broad socio-economic
objectives. It is a very very human
Bill. I would say that this Bill con-
tains many humanitarian overtones
and undertones. I am glad that this
Amending Bill has been brought
forward to correct the bottlenecks
that have been found in the original
Bill.
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There are two observations which
I wish to offer on this Bill My first
observation is this. These slums are
not to be found only in big cities
whose names have been reeled off by
some of my hon. friends, namely,
Delhi, Nagpur, Raipur, Calcutta,
Bombay, ete. These areas are the
worst slum areas. They are a disgrace
to urban life and a disgrace to the
conditions of human living in any
part of the world, But those of us
like you, Sir, who have fought the
election and who have visited mnot
only big cities and small towns, but
also villages, will be convinced of
the fact that slums exist even in
villages where you will find 50 or
60 families living. Slums are a
remainder of the inequalities which
exist in our country and those are to
be found not only in big cities but
also in villages and big towns and
small towns. ok

Now, are we going to stop this prob-
lem by bringing forward this Bill?
Perhaps this Bill may be an indicator
of the way in which we should work.
It may show the path. It may be a kind
of pioneering attempt But I would
say that this Bill should proliferate
and multiply. This Bill should be
the parent of Bills which are going
to be passed by our legislative assem-
blies in this country and also which
are to be made use of by our newly
sprung towns and in those panchayat
areas where the Panchayati system
works,

So, I would submit very humbly
and respectfully to the hon. Minister
that  he should, after this Bill has
been passed, circulate it to all the
State Governments and ask them to
pass similar Bills. So far as the big
cities are concerned, the Central
Ministry should also formulate the

model Bill and offer suggestions for-

this purpose. That is something not
only for cities which have a popula-
tion of 3 lakhs and more but should
also be meant for towns which have
a population from 25,000 upwards.
at the same time, the attention of
the zilla parishads, block samities and
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panchayats should be drawn to the
sub-human standard of living which
goes with living in these slum areas.
That is my first point.

My second point is this. Our Gov-
ernment is a very generous Govern-
ment, a very charitable Government
and a very tender-hearted Govern-
ment.

Shri Bhagwat Jha Azad (Bhagal-
pur): And a tender-hearted Minister,

Shri D. C. Sharma: Unfortunately,
when it comes to dealing with men
of property, men of wealth, men of
means, and men of substance......

Shri Sham Lal Saraf (Nominated-
Jammu and Kashmir): And men of
position.

Shri D. C. Sharma: ..,.our Gov-
ernment becomes a Government of
‘do-gooders"—I can use that word,
which is a very good word now. But
when it comes to dealimg with people
who have come from East Pakistan
and do some kind of wviolation of
rules or when it comes to dealing
with persons who are dispossessed or
who are living in sub-human condi-
tions, our Government at that time
show their might. I think that it
should be the other way round. The
tenderness of the Government should
be extended to those persons, to the
unfortunate specimens of humanity
living in my country, and the might
should be reserved for those persons
who are becoming richer and richer
every day, who keep three types of
ledgers, who conceal their income
and who evade the taxes. Our Gov-
ernment have no power to lay their
hands on those persons; they are
thriving, they are flourishing and
they are going from strength to
strength. But what is the position in
regard to these slum-dwellers? What
have our Government done for them?

The hon. Minister is one of the
noblest men I have seen in my life.

The Minister of Works and Housing
(Shri Mehr Chand Khanna): What
is wrong with me?
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Shri D. C. Sharma: I am proud of
being known to him. Of course, he
would not call me as his friend. But
I want to ask of him one gquestion.
Why does he not want the Govern-
ment to make the first move, or the
second but only the third move? I
would say that all these bastis, all
“these katras and all these slums
should be taken over by Government
straightway. Of course, our Consti-
tution provides that we should give
themn compensation. We should give
them compensation and take over all
these slums and other places and
build houses on them, or tenements
on them—you may call them by any
name you like—and then give these
slum-dwellers the right to live there.
I want Government to become a land-
lord, and a landlord of a generous,
noble and humane kind.

An hon Member: Not a landlord in
the sense in which Shri Ranga wants.

“Shri D, C. Sharma: And I want
Government to do away with these
land-racketeers, and to do away
with those persons who have been
making ill-gotten money out of the
sufferings .and needs, and I should
say, also the helplessnesg of these
slum-dwellers. What does the hon.
Minister say in regard to this matter?

He says that the owner will be
asked to develop the land and im-
prove the land, and he will be asked
to do all these things. If he does
not do so, then after some time, the
land will be taken over, and he will
be paid some kind of compensation
I do not understand which landlord
is there who will let go this golden
goose which gives him monzy with
no end.

Therefors, T would say that judging
by the socialist pattern of society and
by the socialist principles which we
hold dear, Government should come
forward with a measure to the
effect that all these basti should be
taken over by Government and
should be developed by Government.
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The third point that I want t
make is this. I take it for granted
that this Rill will be passed as it is.
Perhaps, some time may elapse
before by suggestions will bear fruit
and some dynamic person will come
forward 1o take over these lands.
But till that happens, 1 think this
Bill will be passed and it will be
put into operation. The problem
here is this. Here is a landlord who
wants to develop this piece of land;
he wants to improve it, and the kind
of improvement which he can intro-
duce has been very well enumerated
in this Bill, I would like to ask
how the rights of the tenants are
going to be protected. If my hon.
friend tells me that the competent
authority is there to protect his rights
and that the Administrator is there to
see to it that the tenant will rot suffer,
1 would say, without being disrespect-
ful to any civil authority in this
country, that that is a wvery poor
safeguard for the rights of the ten-
ants, Why is it that our land
legislation is not being implemented
fully? It is because most of the
persons who have to administer this
land legislation are themselves land-
lords. So, so far as these poor peo-
ple are concerned, do you mean to
say that these competent authorities,
or these white-collared gentlemen—
some of them are very good; I do
not deny that they are good—are go-
ing to have any compassion in their
hearts for these poor slum-dwellers?
Will they ever go near them. Will
they ever shake hands with them?
Will they ever like to visit those
places? Certainly not. Therefore,
the problem of eviction will not be
solved by entrusting it to these big
officers of ours for whom I have a
great deal of respect.

So far as the problem of eviction
is concerned, I would suggest that in
every basti and in every katra or
slum, Government should constitute
a committee of social welfare work-
ers. That committee should be the
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guardian and the sentinel of the
rights of these slum-dwellers, Justice
is a good thing, and our country is
known for its justice. But you must
also know that the administration of
justice does make some difference
between a rich man and a poor man.
It is not always that the poor man
wins against a rich man. Therefore,
1 would say that proper and unshak-
able safeguards must be provided to
these persons for not being evicted
from their places.

Another point that I want to make
is this. Now, there are certain things
which have to be taken note of for
the purposes of giving some right to
these persons, May I submit very
respectfully that in this Bill there
should be some provision by which a
slum-dweller can also become the
proprietor of the tenement or house
which he is occupying. Of course, I
do not think that the hon. Minister
will be able to change this Bill in
accordance with my suggestion. But
he may bring forward some other
Bill at some other time incorporating
this provision, Of course, you have
given this right to the low-income
group people; you have given this
right to the middle-income group
people; you have given this right to
the high-income group people also
because they can build their houses
by taking loans. After paying those
loans in easy instalments they car
become masters of the houses. Why
should these slum-dwellers alone
remain always tenants? Why should
they not be placed in the position of
low-income group people? I would
very respectfully submit that, if pos-
sible, you will kindly introduce it in
the rules so that a slum-dweller may
be able to own the house after some
time, after repaying the loan in
instalments. 1t does mnot matter
whether the house is owned by an
owner or by the Government. Some-
thing of that kind should be done to
these people. To be a slum-dweller
is not the result of one’s karma in
the past life or in this life. Hindu
philosophy teaches us to transcend
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our karma, If I have committed sins
in my past life, Lord Krishna says
that I can overcome these sins and
social defects. Therefore, once a
slum-dweller should not always be
a slum-dweller, I hope the hon
Minister who is a very ingenious and
experienced person in these matters
will be able to bring this about in the
case of the ownership of lands.

I must say that it is not only the
slum-dwellers who are there; there
are also, what are called, the jhuggi
and jhompri walas, 1 must submit
very respectfully that the hon
Minister has taken note of their needs
also, Provision has been made for
the construction of 50,000 dwelling
units, Those units are to be divided
into three classes—those for Govern-
ment servants and employees of local
bodies, for migrating labour, and for
others who do not come under these
categories. Each one of them is
given a proportionate piece of land in
order to build. For this, it is believed
that about Rs. 6 crores will be requir-
ed and central assistance will be
available to the extent of Rs. 4 crores.
This is all very good. I hope that
the rehabilitation of these jhompri and
Jhuggi dwellers will also go hand in
hand with and will be part of the
general plan, I will take only two
more minutes and I will finish.

There are certain slums of which
we know a lot. But there are certain
places which are called katras and
bastis. 'They are also slums of a
kind. I would say that some plan
should be drawn up for the improve-
ment of these Kkatras and bastis.

My last point is this, We are hav-
ing in our country, what we may call,
rural industrialisation so that people
do not migrate from villages to cities,
80 that villages become self-sufficient
in terms of employment potential for
agriculturists and non-agriculturists.
I would say that so far as these slum
areas are concerned, they should be
provided with all those amenities
which are necessary. If necessary,
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they should be given a school; they
should be given a dispensary; they
should be given a panchayat and they
should be given a children's park
They should be given all those things
which are given to other areas. They
should be given a market also. If
mecessary, it should be seen to it that
there is some kind of rural industria-
lisation scheme put into operation.
In other words, we should not think
of slum-dwellers only in terms of
tenements. We should bring a com-
prehensive approach to bear upon
their problem. We should not only
solve their problem of housing, but
also education, sanitation, employ-
ment, and all other problems. I am
sure that the hon. Minister who has
gone to take his lunch will look into
211 these things and will try to give
the slum-dwellers, the dwellers of
katras and basti and jhuggies and
jhompris a new hope and new incen-
tive and a new stimulus for a better
and happier life.

Shri Muthn Goumder (Tiruppattur):
Mr. Deputy-Speaker, as per the
latest survey conducted to find out
the number of persons living in slums
and as squatters, it is understood that
about 50,000 families are living in
slums and 70,000 as squatters. Thus,
we are having in Delhi 1,20,000 fami-
lies without proper housing. On the
basis of five members in a family,
the figure comes to about 6,00,000.
Delhi has a population of 2,27,00,000
and out of that, ome-fourth is living
in slums or on some grounds as
squatters. Government want to
provide shelter and housing facilities
for about 5 lakhs of people
at a cost of Rs. 10 crores. But you
can solve the problem only by check-
ing further influx of migrating labour.
Labourers from rural areas, not only
from the adjoining States, but also
from the Southern States like Madras
are pouring into Delhi, Bombay and
other cities. Unless you find out wavs
and means to check this population of
migrating labour, you cannot solve the
problem. By the time you provide
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shelter for these five lakhs, another
five lakhs will have come, In every
tram coming from Madras there are
at least about 25 persons who come to
Delhi for various jobs. Thus about
10,000 people have come from Madras
to settle down in Delhi. Out of these
10,000, most of them come from my
own district. I have contacted some
of them who are living in these ihuggis
and jhompris. Many of uhem, I can
say, even own a bit of land in my dis-
trict or good houses, but they are
living in slums here, I asked them
why they prefer to come to Delhi, and
why they want to live in these slums.
They say they are able to earn daily
Rs. 7, whereas they are not able to
earn more than Rs. 2 by doing agricul-
tural labour. In Salem or other dis-
tricts of Madras State, you cannot say
that there is no employment. Actually,
agriculture is suffering a lot for want
of labourers, but agriculture is not
so much remunerative as to give them
wages beyond Rs. 2, whereas in Delhi,
they simply do some household work,
they clean some vessels or household
utensils, by which they are able to
earn daily Rs. 5. A family of five
members is able to save Rs. 150 per
month, and they send that money to
their homes. They are earning good
wealth by doing such small work here.

They want to live only in the sluma
1 suggested to them to go to some
quarters or buildings constructed by
the municipality somewhere around
the city. They say they cannot go
because they are doing only household
work, cleaning utensils etc., and there-
fore they have to be in the midst of
the city only, in the centre of some
colony like Vinay Nagar or Karol
Bagh, and they cannot go beyond these
places of employment, Therefore, by
providing housing facilities for these
labourers who are now living in slums,
you will not be able to take them
there, because they will find out some
means or other to be only among these
residential colonies, and therefore, un-
less we see to it that the population of
Delhi does not increase, we will not be
able to solve the problem.
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The population of Delhi is i

Year by year by one lakh, and in direct
proportion to the increase of popula-
tion in Delhi, there is an increase in
Ppopulation in the slum areas, because
in Delhi people are making cheap
money very easily. People are able
to pay a servant Rs. 30 to Rs, 40 a
month for working for only one or two
hours daily. In the rural areas, we
are not able to give that much. There-
fore, instead of having all these Cen-
tral Government offices in Delhi, Gov-
ernment should shift many of them
to towns in the South like Hyderabad,
Bangalore or Madras, or even smaller
towns.

Also, there is always a tendency to
start industries, heavy, medium and
light, in and around Delhi, Industries
like making radios, cycles and small
engineering goods are thriving, and
therefore the population is also in-
creasing, Officers are coming in good
numbers and officers are also always
expanding, and therefore, there is
increase in the population. That is
why they require so many household
servants,

In foreign countries who find that
even upper middle class people are
not engaging servants for household
purposes, or as drivers. In America,
it is said, that even a big man earn-
ing thousands of rupees per month, is
not able to have a servant, whereas
here, a person earning Rs. 500 is able
to have two or three servants, a ser-
vant to carry his bag, one to clean his
wessels, and another for anything else.
‘There is such a mentality, and this al-
ways invites many poor people from
the South to go over to Delhi.

Not only to Delhi, but to Bombay
also people from our State are rushing
like anything, but there they have got
other attractions. People especially
from my district are very capable in
illicit distillation of arrac or liquor.
So, the Salem people have gone to
Bombay in thousands, not one or two:
there are about 20,000 and their only
oecupation or chief occupation is dis-
tillation of this arrac or country liquor,
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It is a very good business, they are
able to save monthly Rs. 500, because
this is the only cottage industry which
is thriving very well in India on ac-
count of prohibition. In many parts
of South India also, this is the biggest
cottage industry which is giving occu-
pation for several thousands of people,
because they are masters of that art
They have come and settled in Bom-
bay. It is nothing of a secret. The
Tek Chand Committee Report says
that many of these people especially
from Salem District, are engaged in
this business.

So, we should make town life less
attractive, and rural life more attrac-
tive, but how to do it? The agricul-
turist should be in a position to give
a decent wage, We are not able to
get a remunerative income out of
agriculture, and that is why we are
not able to give as much as the town
people. A trader or a businessman
or a so-called industrialist or a spec-
culator is able to earn thousands and
thousands of rupees per month in
cities like Delhi, Bombay and Calcutta.
Therefore, he wants to engage many
servants. Almost all agricultural
labourers have taken to migrating to
cities like Delhi, Bombay and Madras
Therefore, by providing housing faeci-
lities to a few thousand families, we
are not going to solve this problem. I
can assure you that from Madras
State, 10,000 people will be coming
every year. It is not possible to ob-
struct them. Therefore, make Delhi,
Bombay, Calcutta less attractive for
people coming from the rural areas.
That is the only way in which we can
solve the problem. -

Not only in Delhi, but also in many
State capitals, this is the problem. In
Madras also, there are so many slums,
but you are not very liberal in giving
funds to Madras City to fight out
#nd improve these slums or construct
new buildings. You are liberal in im-
proving slums in Delhi We are glad
That is also a duty of the Govern-
ment, for which they are now prepared
to spend Rs. 10 crores. So far, we are
glad, but providing these facilities will
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not solve the problem for ever, be-

cause there is a tendency among the
rural people to migrate to the towns.

into the Calcutta or West Bengal re-
gion, but the people from the South
and the poor peasants and agricultural
labourers from UP alsp are rushing to
Delhi in every train and bus. They
come without knowing whether they
can get any employment or not. They
come with their children, to whom
they are not able to give good educa-
tion. They are not only spoiling the
health and atmosphere of this capital
city, but they are also spoiling the
rural areas. In the rural areas in our
parts, there is a very great scarcity of
agricultural labour. Even # you are
able to pay Rs. 2 or more, there are
no workers available. The agricul-
tural labourers have begun to go to
cities like Delhi and Bombay.

Therefore, you please put a stop to
this migration of labourers from the
rural areas, espeially from the South
to Delhi and other places. Then only
you will be able to solve the prob-
lem. Otherwise, by spending on con-
structing more houses you will nol
solve the problem. Lakhs and lakhs
of people are ready to move to Delhi
That will be the biggest problem,
which you will have to face. As a
remedy for all this, make rural life
more attractive, more remunerative,
and make town life less attractive, so
that it canmot attract more people
from the rura] areas,
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T qGAT & Al SHH W g Ag T
afeqal mT gafy @iafsai v aaear
oY dar g Ireft & | wERT 3@ A A
& fF aXFIe W exawfas s
T I "X WAl AT =9 ¢
# A7 geEgra ar }} afg Gar fear
T A WA A NeAH A &1 gl
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Shri Sham Lal Saraf: Mr. Deputy-
Speaker, to me it appears that some
. of our friends have confused the issue
of slum clearance, which is an issue
in itself quite separate from housing
and other things. Therefore, when
we take up the gquestion of slum
clearance, we should look upon it as
a very important social measure, not
only from the general point of view
of health, sanitation and hygiene but
from the point of view of the living
conditions in the particular slum
areas,

While welcorhing this Bill, I would
like to submit two or three things.
Firstly, the Bill has categorised the
persons who will be entitled to get
housing or living quarters after these
are constructed after the slums are
cleared. There are government ser-
vants and servants of ilocal bodies.
Whether they live permanently in
Delhi or not, so long as they serve
these bodies or institutions they will
get a place to live. Then, there is
migratory labour, those who come
during migrating seasons, work and
live here and when the work is over
go elsewhere. Certainly, they must
get “rain basera”; they musi get a
place where they can live till their
work is over. Thirdly, there are per-
sons who might be permanent resi-
dents of this place who have got no
place to live. They may be emplo-
yees in the private sector or smalll
traders. They must be provided some
place to live in.
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I would again submit that slum
clearance is a very important problem
all over the country, more particu-
larly in towns and cities, My hon,
Friend, Shri Sharma, referred to slum
conditions in villages and panchayat
areas, If we want tocover them also, it

would mean widening the scope of-

the Bill foo much. At the moment, 1
would restrict myself to what is ob-
taining in towns and cities.

When we talk of slym clearance, 1
would again submit, we should not
confuse the issue with the guestion
of housing. It may be that inciden-
tally you may be able to provide
living space for some people but, as
far as housing itself is concerned, let

us treat it as a separate subject, and

slum clearance as an absolutely sepa-
rate subject. What is the condition
in slums today? They are most un-
hygienic, most insanitary, with no
or poor light, no ventilation, no street
lights, no drainage; nothing of that
sort: Therefore, if these areas are to
be improved then, certainly, the
general hygienic and sanitary condi-
tions not only of particular areas but
cities and towns have to be improved.
From that point of view, we must give
first preference to clearance of slums.
Then we_can take up the question of
housing; it should be taken up sepa-
rately. Maybe, this will be solved
partially by slum clearance. From
this point of view, I would very much
welcome this Bill as it has been in-
troduced.

In this Bill conditions have been
_laid down that the owners of build-

ings have to provide accommodation

for tenants who have been permanent

tenants. Giving of protection o
.Tenants is welcome, but here I would
like to point out one thing. Suppose
a tenant creates nuisance or trouble

or behaves in a manner which is nof
conducive to peaceful living by de-

cent people.
safeguards?
in his reply will say as to what will

Should they be given

be the condition with regard to them.

I hope the hon. Minister
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whether they will be tolerated even

at the point of creating nuisance or

behaving in a manner which is not
conducive to peaceful living. With
these words, I suport the Bill

st Fo firo wrfew (gaawer)
JqTEE WENRA, T T&A G (AR
a1 9FT%) HongT faw i fa ww F
qray faerad sega far ¢ 9w
TR FETFTAE |

1419 hrs,
[MR. SPEAKER in the Chair]

Y afeat £ awr 9t g W
O gTymEw & fad oF Pameee
T & 7 § IqE 1T FEw E
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DEMISE OF SHRI JAWAHARLAL
NEHRU

The Minister of Steel, Mines and
Heavy Engineering (Shri C. BSubra-
maniam): Mr. Speaker, Sir I have
very grave news to announce to the
House and to the country. The Prime
Minister is no more, The light is out.

Mr. Speaker: It is the greatest
tragedy that could befall this country
at the moment. Let us pray that we
prove equal to the occasion. I must,
at this time, adjourn the House with-
out saying anything. The House is
adjourned to meet again at 11 0’Clock
tomorrow®,

14'20 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the

----- 29th May 1964/ Jyaistha B8, 1886
(Saka).
*Subsequently the sitting of the House for 28th May, 1964 was cam- .

celled.
GMGIPND—LS I—713(Ai)
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